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those services and for that year, as passed by Lok Sabha, be
taksn into consideration.”

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.
The Scheduke was added to the Bil.
Clause 1, the Enacting Formuka and the Title were added to the Bill
SHRI P. CHIDAMBARAM: Sir, | beg to move:
“That the Bill be returned.’
The question was put and the motion was adopted.

MR. DEPUTY CHA!RMAN: The House is adjourned for lunch till
2.30 p.m.

The House then adjourned for lunch et thirty-five minutes past one of the
clock.

The House re-assembled after lunch at thirty-two minutes past two of the
clock,

MR. DEPUTY CHAIRMAN in the Chair
Discussion on the working of the Ministryof Information and Broadcasting
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%81 99 Al & A # SO A WA aYel § | gag

SHRI RAVI SHANKAR PRASAD : Hon. Vice-Chairman, Sir, | am
grateful that you have given me the opportunity to make my comments on
the working of the I&B Ministry. Sir, this debate has begun in.a very
curiously interesting way. The debate was initiated by an hon. Member who
has been, or may be he is, a media personality and it is being foliowed by a
Member who had an occasion to handle this Department in different
capacity. What is further interesting is that | see Priyababu deeply
engrossed. | hope he is listening to what | am going to say. | am happy
that he has found some time from his pressing Parliamentary commitments
as a Parliamentary Affairs Minister to give some time to the equally
important 1&B Ministry. Therefore, | would begin with a query to the hon.
Minister. How do we take the I1&B Ministry? Is it a Ministry of Doordarshan
or AIR? Or, does it have a larger role? Ddordarshan and AIR are
important, indeed, wvery important. | would make my comments
subsequently on this. But, what is the larger canvas of this Ministry must
not be lost sight of, because quite frequently we hear observations as to
what is the relevance and rationale of the 1&B Ministry. Because of the
power and technology, we are heading towards convergence. Let there be
a super communication Ministry. These kinds of observations we do hear,
Therefore, Mr. Minister, may be it is the occasion to discuss the working of
your Ministry, | would like a very categorical stand from your Government,
as to how do you take convergence. Are you going to initiate
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convergence? Are you going to carry it forward? Will it also take into
account all the working of the telecommunication and all the source of
media entertainment which, at some point of time, are converging
technologically? This is an important issue. As far as | am concerned, Sir,
} am very clear that the 1&B Minister has a very crucial role to play. It is a
Ministry which takes care of the AIR and Doordarshan, which initiates the
whole policy of entertainment -- of films, of media, of television, of music.
What not, apart from print and management of press by the PIB?
Therefore, this larger role always needs to be considered in mind. When |
talk of entertainment, | remember when | had some time to handle this
Department, Sir, | had coined an expression that, "if the 90's were the
decade of IT and Communication, the first decade of the 21% Century is the
decade of Indian entertainment." When | said that, there were certain
comments. Recently, Sir, | was going through an obsservation of a very
senior executive of the Walt Disney Company, Mr. Mark Zoradi who had
come to India. He stated that Disney had identified India along with Russia
and China as the target markets that would power the entertainment major
growth over the next decade. The entire world is today coalescing in India,
hon. Minister, in the field of entertainment, in the field of television. | am
quite sure they may be making a beeline to you as well. Why so? The rate
of growth of this sector is 18 per cent. Mr. Shukla gave certain statistics.
It has immense potential; the Indian entertainment has enough potential to
boost the Indian economy. Therefore, | say it is very important that there
must be a change of mindset in the entire functioning of the I1&B Ministry as
to how we wish to carry forward this sector. Mr. Minister, the first query,
therefore, would be: Does the Ministry possess that mindset? Two-fold
responsibilities are there on the Ministry: (@) to come with policy initiative
which further power this growth, and (b) make Doordarshan and Akashwani,
the eminently desirable public broadcasters, educators, entertainers, and
social informer, to continue with their job along with professionally becoming
competitive. These are the twih obligations of the Ministry of I&B. In this
context, we have to consider the functioning.

Sir, et me begin with Prasar Bharati first, because Prasar Bharati is
an autonomous body overseeing the functioning of the AIR and
Doordarshan, obviously in connection with the Ministry. Mr. Minister, | hope
you are aware that you have many vacancies in Prasar Bharati The
Member (Finance) is non-existent for the last more than one-and-a-half
years. The Member (Personnel) is not there. Three Members have
demitted, and one died, Mr. Vidya Nivas Mishra, a very eminent literary
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person of the Hindi literature. Now, you are having probably two full-time
Members and two part-time Members. | am quite sure whenever a vacancy
is going to occur, the Department is aware of that. There is a process of
filing all these vacancies. Why this kind of ad hoc approach, | fail to
understand that.

Sir, | would like to make my comments about the functioning of the
Akashwani. Sir, as far as the functioning of Akashwani is concerned, | am a
little troubled by the kind of messages which are emanating from the
Department.

7= oft, g% 7% FEY ¥ 9gd ¢ B v ¥ R enwnwanelt AR & Rew
# aoft &, o IW A 99 WdT FAW &, WA 26 RN ¥ MR 146 THREH
A, @ smerranfl ¥ AR B SreN & FH frar &, WRS B guer 2 @
¥ iR AT AT A STME I F 730 a AW P W@ W
gifrex e & & 3w g € Rgwm ¥ s ma ¥, 9w gw R 8 @
qETH, T T gt FT K| R T B wfev 6 anwrmah A wgw &<r wM
fear &, afFw gon 7 & Ry 7w Ao & i & el ®& @ T &,
AfF g S o T TRy A R oft, ar aa A sed wwfag e e
g 5 tow d9m @ Rem o gt w9 & 9 wifdy) aw g sy s
TS o W qga 9% Uy &, afr 9w aw A8 et &, s uw Pty
farar & fr g% oA = o W &, goleny 'siereanft ¥ AY qeyR AWt s el
el T Adew ¥ THar? R S I 300 | ot giadiedt & d@E
Aot mar 1 AR IE O B amarmsm 8 2 were e, o ol et & aey
£, 3 off ooy & ot HAmT Bww 1 W Y, wW Sud e €, afder s
I Y WET AT AT 9IFYI  SHpA o ETIEh F UHeH A9 &, g% umet A
W o &, wrat & R amr & A awi ) A sl & AR @ 2w 9 e ¥
Therefore, hon. Minister, don't weaken the Akashvani. That's what | want
to tell you very clearly and if Akashvani is weakened, maybe, the country's
link in itself may be weakened. F&fég A% gW¥ T ATeT BY VgL € qrAOEBAT &
FeT & fr sreEreal & T Ff-ft @Y e G suwmr o wiikel & o
g % 1o ¥ A 3R & wE o v ¥ & R o srwmrwant & oewa w47
gtz &1 srermantt ¥ rw v & Rem ¥ oogd anem R &, wafag
smprarht ¥ e @ oo o o7 T P o IR E AR Y @ 2
TEYH A9 o Y& &, gafay smevaEnh & ey A8 gam, Y o § ' &y
& o7 enie & R ifdante & Sue afaey fear M &, ) SuY Iw wgeE @@
o o wEr A7

A A oL ARt wat v ew w mat iR R ET € R U
TPt INA 71 FdwEw Yw g @1, FwoT ormE o A wie-nig ¥ e
WD oy, et T A e, SHAt oW sredt i o) A sy wEem amee
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g N T W o R A wge gy T wd ) g WA v ae f sreon
Sugww &, sEM A & G B Sw v o o sfew SERad W s R
B¢ g e 3 o |, & Swet o freer 9ifgT) Community radio is
basically an instrument of empowering people by programmes which they
themselves make. | regret to say, Mr. Minister, that community radio, of
late, has got a pace which is not very happy. That's what | would like to
tell you.

. Now, let me come to Doordarshan. | think the observations | have
made about Akashvani are equally relevant about Doordarshan. My friend,
Mr. Shukla, was talking about various serigls. He shoulkd not forget that
television connectivity of India has also been made possible by
Doordarshan, and most of the people, who are daing well today in private
channels, had their training in Doordarshan. The irony is, others are
flourishing. Why Doordarshan is floundering? It is a very important issue
which we need to understand. | am informed that we have 24 channels.
Out of 24, | would say, only three are doing little well. One is almost
limping. One is DD-1, your shining' symbol, then, there is DD News and
then, there is DD Sports. Apart from these three, the condition of all others
is very, very unsatisfactory. You have got about a good number of regional
satellite channels like Oriya and Assamese. | understand that they are in a
pathetic situation. And what troubles me, hon. Minister, is that Doordarshan
revenue is rising. They have earned about a thousand crores of rupees.
The total Budget is Rs.1800 crores. You say, there is no need for any
support. | feel very strongly that the public broadcaster has a wery great role
to play in this country. Other private channels would always be inspired by
profit motives, motivas of TRP, motives of advertisement revenue. But the
cbligation to inform, the ohligatiorn to connect and the abligation to reform
would always be by Doordarshan and Akashvani only. Therefore, the hon.
Minister, | think, it is very important that these two public broadcasters need
to be strengthened. Yes, they bBave to become competitive. Yes, they have
to take on board professional approach. In many cases, it is lacking. Let
us see where is the DD News. When it was started, its TRP was
immediately after "Aaj Tak - Sabse Tez Channel”. Today, where is that?
You have a good news channel and you have a good body. | regret to say,
indian Information Service officers have a good role to play. They have
done a good service. But the time has come that there should be a blend
between professicnals as well as Information Senvces people. That is not
there. Mr. Minister, Yes, the Government is there, the Government news will
be there, but let us not overdo it. Wriy | say so because, a couple of days
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before, a young Member of Parliament made, perhaps, his second speech.
it is very good. We appreciate it. But, on the DD News, | found a special
programme, featuring the speech of that young Member of Parliament, and
taking comments from the other Members as to how he has spoken. | think,
this is a case of overdoing. | know there are good people, | know there are
professional people, and let me tell you that DD News has a great- role to
play. Therefore, allow a blend of professicnalism also there ...(Interruptions)...
I am not yielding.

aft vrofla yaer : 4 pRodioo @t B ifeg, &Y WY TRodlo @t geeetT W
AM-IMY T P e1gy faa, gom-ger aw Suw goevey fewrl faw 9 wodio A
T gaRT WY I &, ST O ol gREE W gemaw amd 6 @ gevy el gam)
&F TAO0 & a #, Y Hedicye & av F ¥ 7w @ &1 o I g § ot
wga e T & e SRy Bt ety s o R &, s vw war gw
& o wEt F T EY smem R w7 S (e,

sft figiaw gastt @R ) a8t 97 siiee @ &) o A (FEuE)...
Suweger (A0 o S0 FRE=) © sreaT A3y, (Aw)...

SHRI DIPANKAR MUKHERJEE: | still feel myself young. What ‘s
this? | am also young. Am | old? ...(nterruptions)...| may be very young. All
MPs are young...(nferruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Dipankar
Mukherjee, Mr. Rajeev Shukla spoke because Mr. Ravi Shankar Prasad
yielded.

SHRI RAVI SHANKAR PRASAD: Sir, | did not name anyone. My
hon. friend, Mr. Rajesv Shukia, got up and made his point. His argument
has been noted down ...(nterruptions)... My congratulation to him,

SHRI V. NARAYANASAMY: Because of your opposition.

SHRI RAVI SHANKAR PRASAD: Sir, let me make certain
comments on the larger issue of television. Mr. Minister, | hope, you will be
very much knowing that close to 300 channels are beamed across the skies
of India. One is the concept of down-linking. The other is the concept of
up-linking. You have the facility of up-linking, but down-finking still remains
largely unregulated. There is a cable connectivity. When | say so, let me
remind you, and | am sure, you know it that we have got 8.2 crore
television homes in India; we have got 4.4 crore cable homes in India.
Therefore, if 5 persons are watching one television, let us take it that close
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to 45 crore people in the country watch television. There is a very good
connectivity. But, don't forget the fact that the rise of cable connectivity is
very, very higher. The cable connectivity in Andhra Pradesh is nearly 80 per
cent. Many other States have 70 per cent cable connectivity. Therefore,
mere terrestrial reach of Doordarshan may come under serious attack. DD
Bharati tocday has foundered completely, and you have a 'must carry'
clause, which again will create a problem in future when competition rises.

But, having said so, let me pose two queries to you, in this
connection. One is the television distribution, the other is the cable, the third
one is the DTH. There is a consumer. Since CAS was mentioned, now, you
will have to confront that problem. Let me share some of my views with
you. The first and foremost” Concern should be of consumer interest. Our
experience is that there is a lot of divide between the broadcasters, MSO
and the cable operators. Let them settle their disputes. But, the consumer
shoutd never suffer, and television distribution should always be done with
this fact in mind that the consumer will ask a question: "Why should | pay
more to see less?” The Set Top Box will be an issue. Maybe, you have
TRAI. Can you consult TRAI on this issue as to who will bear the burden of
the Set Top Box price? There is a question of interrogability if a Set of Box
is there. Let me tell you one thing. Television distribution in India is very
artificial, and if this industry is growing, may | remind that 62 per cent of the
turnever of this whoie entertainment industry comes from television.
Therefore, we have an obligation, you have an obligation to ensure fair
distribution. He talked about the cable mafia, a whole Iot of things.
Transparency and accountability must come, and it must come with a focus
on consumer's interest in mind.

Then there is the question of inter-operateability. If | have taken
The Zee set-up box, will The Star accept it? Wil The Sony accept it?
These are the practical problems. The High Court has given you an order. |
am quite sure you will certainly take all the stakeholders. on board and come
with a solution which is consumer-friendly. Always remember that any
television distribution needs to be consumer-friendly. But, yes, you will have
to go in that direction. When the DTH and TV divide is equally coming,
people ask, when DTH is there, why should we be forced by a law? Thess
are questions, which we will_have to confront now. But DTH is not that sort
of successful story. Doordarshan claims that it is KU band which has been
a little successful. But the DTH story of 'Zee' is not that happy. Star is still
to come about. | would like to know what is your DTH policy and how you
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are going to properly combine cable and DTH keeping the consumer
interest in mind. That is important.

The second issue about the television | would like to highlight,
Mr. Minister, is that you have a Cable Act where under clause 6, you have
got certain powers in what circumstances, a programme can be stopped
only through the cable operator. We are all for a free press, we are all for a
free media, we are all for free creativity. But, after all, the people who
receive those contents have also got certain rights. To what extent they
should keep on offending that by kind of programmes that are being made;
| am sure, Brindaji wili speak about this when her turn comes. | am only
touching this issue in @ manner that this needs some kind of intervention. |
am against the Goevernment intervention. But do you have some content
regulator? It is high time that we need to have a proper content regulator.
With 27 news channels, with so many other 24-hour news channels, so
many regional channels, so many entertainment channels, the consumer of
that, the viewer of that must have a voice, and that voice must be away
from the Government. But there is a need for a forum. Therefore, | would
like to know from you as to whether some kind of a content regulatory
mechanism is under consideration of the Govemment or not. This question
keeps on coming.

Mr. Minister, there is a very serous issue; | would like to say, here,
about advertisements. Your advertisement code lays down the do's and
don'ts. It should not be offensive. But why do we see daily those 'dirty’
advertisernents, if | may say 30, from underwears to what not? We know
that a fiquor advertisement is banned. But we see on television @ ¥ T5
A 3 waRT &, W vy wom §7 15 Ty ger £7 We see some Star
coming with a bagpiper soda water. Have you examined the advisement
budget of soda waters or mineral waters? The real product may be of
hundred crores, and the mineral water may be of Rs.10-50 lakhs, but the
‘ad’ budget is Rs.10 crores. This is a kind of hoodwinking being done to
the people of India. Therefore, | say it is time to address those concerns.

Secondly,--1 hope Kalrajji is here--we have seen together a
programme. It was a very interesting programme going on, and there was
a commercial break. ‘It is not ending!' Commercial break, and it is not
ending! Do you have some scheme in mind whereby an independent body
lays down the do's and don'ts as to how many advertisements will be
shown? A half-an-hour programme and a 15-minute adwvertisesment! And
that is all. Therefore, this whole business of TRP which we should not talk
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of, needs some consideration because the entire reach of television is being
considered upon the strength of a few meters being installed in selective
towns. This TRP business is a murky business, | am sorry to say that
because dardt Y &1 7€, ot fazgT T AAN, SaRP F AT @A F g
oo @, a7 I @ SR TE &, wE A SR This is a kind of
situation which is not a very happy situation. Sir, | will take some time on
fims. | hope, | have some time, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN). But try to be brief
also.

SHR! RAVI SHANKAR PRASAD: Very brief. Sir, about the film part,
I will say a few things. As was stated by the hon. Member, we make
about thousand fims. Let me tell you, you will experience, when you go
abroad as | & B Minister--1 am sure, you must have gone--that Incgian films,
today, are toasts for the world, People are looking towards India,. Why is it
so? We have got the young population. Fifty-four per cent of india's
popuiation is 25 and below. Therefore, the world is coming towards India
because India has a big consumer base for entertainment. Let us utilise it
properly. He talked about lack of capital. There was a scheme of Venture
Capital in the films. What has happened to that? An expert body sat there.
You need to bring in big business houses in entertainment and do proper
financing of entertainment. | am happy that many big houses are coming
forward. But the lerger vision is that India has to become the hub of
entertainment and need to be sokd by you to the Prime Minister and to the
Finance Minister. | agree that in the whole Budget the entertainment sector
has not been given a very fair treatment. Mr. Minister, the Goa Film Festival
came about. It is good. Pleasa carry it forward. | don't think we will have
pressures. | completely disagree. Take the State Governments on board.
Goa has the potential to be the Canne of South-East Asia and people are
responding. They have some personal knowledge about it. Make it a goqd
content Film Festival, not a Jhamura.

Having said that, | wouid like to say one thing. When you treat the
fitm personalities, you must treat them on the basis of their abilities, not on
the basis of their affiiations. The reason why | am saying so is that a very
eminent film personality of India was supposed to inaugurate the Goa Film
Festival. At the last moment, he said, "No". ! would say that it is the
time that the | & B Ministry has a larger vision. The film personalities will
have their own ideology and commitment. | am sure, Mr. Benegal is very
much opposed to my party's ideology and he has got that right. But, |, as
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a member of the BJP and as a Sangh Swayamsevak, always appreciated
his films because they are fine films, they are creative fims. This vision is
very important because | have seen that for your Government the talent and
creative potential of an actor is secondary; maybe, his affiliation is
primary. That is not a very healthy situation, Mr. Minister. We need to
treat him without discrimination, whosoever he may be.

Mr. Minister, a few more points | must register with you.

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Mr. Ravi Shankar
Prasad, you address the Chair, not the Minister.

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Minister is a good
friend of mine. Therefore, whenever | see him | can't resist the temptation
of addressing him directly.

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): The Chair is also
your good friend, but impartial.

SHRI RAVI SHANKAR PRASAD: Hon. Vice-Chairman, Sir, the
Indian music industry is growing very- fast. You need to give proper input
to it. Piracy is a big problem, both for fim industry and music industry.
Maybe, under the Copyright Act a provision is there that all the piracy will
be handled by the Ministry of HRD. It is time to change it and get it back
to the | & B Ministry because the moment piracy has become a problem, it
has to be addressed in a comprehensive way by the | & B Ministry.

Sir, a few more observations about the print media and others. We
are very happy that, regardless of the invasion of television, the print media
in India is also growing. The rate of growth is close to five per cent. There
was a feeling that when television would come, the print media would fall
into the background. But | am happy to know that the newspapers are
growing; the regional newspapers are growing. Wat o &7 =y &1 9are &,
et & <R & R ot oy Wy, AT IR FowTe S SR &, REw o gd
#, =t ¥ soEar ¥ T owy &, O wwg e & T oguy ¥ uw wed & R
aer iat ¥ B ¥ srmERY A, dorrer srmwRY ¥ qge a%T o Ay &1 We want
them to grow further. What is the further policy of the Government to
-encourage the great information revolution to happen in India? | would like
to know that.

There are other issues of PIB and others. | would not like to go into the
details. | would only say, you modernise them, you digitise them. The
archives of AIR were supposed to be digitised. What has happened to
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that? The archives of Doordarshan were in the process of being digitised.
What has happened to that? Whenever we go to the Central Hall on the
anniversary of any big leader, we hear the voice of that leader in the Central
Hall. 1 would like to request the hon. Minister, please ensure that the voice
of Jawaharlal Nehru, “The Tryst with Destiny", Subhash Chandra Bose,
Shyamaprasad Mukherjee, Ram Manohar Lohia, Gandhi and Hiren
Mukherjee, ali these are available for the*people in the market, They are all
in the archives of the Akashwani. It will be a great thing. The same is the
case of Doordarshan. They have got great footage which is being pifered
today. We need to properly digitise our great archives and archival record.
This is what | would like to know from you. What further steps are you
taking in that direction because information devolution is happening? Sir,
recently, | had gone to Canada. We have co-producticn agreement with
England, italy and Ireiland. They asked me as to what das happened with
Canada. Why was it stopped? Canada has great potential of animation.
They want to outsource it. Do you have proper training for animation in india
because in combination with IT, animation has great scope? When | say
sG, | am very elear. Let there not be only Tom and Jerry. We have got our
Panchatantra; we have our own folks. They must be shown to our ¢hildren
by way of animation. People are doing that. We need to encourage that.

Sir, the | & B Ministry has got great potential. | don't want 10
criticise them unnecessarily because | had an occasion to handie this
Department. But | would like to say they have got immense potential,
Mr. Minister. There is a need to have a proper policy initiative which propels
growth. That is lacking a little. FM had to wdit for one-ang-a-half years to
get computerised. These are the issues. which need to be addressed
properly. | hope the Minister will find some time from his pressing
Parliamentary and Bengal commitments to give to the 1&8 Ministry. Thank
you.,

SHRIMATI BRINDA KARAT (West Bengal): Mr. Vice-Chairman, Sir,
in the House, today, we have present Ministers, former Ministers and would
be Ministers. Subbaramiji, 1 am not looking at you. It is just a co-incidence
that | looked at your side. ‘We have producers, brilliant film directors, and
briliant actors.

THE VICE-CHAIRMAN (PROF, P.J, KURIAN): 'Would be' includes
Shrimati Brinda Karat.
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SHRIMAT BRINDA KARAT: Sir, thank you for your kind
wishes. I just want to raise a few points, some of which have already
been raised by hon. Shri Ravi Prasadij.

SHRI RAVI SHANKAR PRASAD: Ravi Shankar Prasad.

SHRIMATI BRINDA KARAT: | beg your pardon. ¥ viee & &9
ey &, o gEY I vaw RAnt 7 o 9y &) Ae Fiferg, S e o so At &
® | Sir, when we look at the functioning of the Information and
Broadcasting Ministry today, the first thing that occurs to us is that we are
dealing with an age where information technology is hugely increasing its
reach, its methodology and also its impact on people. So, naturally, in
such a situation, where hardware itself is constantly changing in its reach
and sophistication, then any regime which is concerned with the impact of
what this can produce, necessarily, has also to deal with all the
technological changes. One of the premises to be able to dea! with this is
a comprehensive policy concerning all the different spheres, For example,
now there are technoiogies where with just one connection you can get a
whole range of communication technologies. You have the Internet today
and if you look at the regime for Internet monitoring regulation or even
increase in India today, it is not at all addressing the basic issues which
today Internet is creating. So, the first point that | would like to make here
is, | believe, the lack of comprehensive policy in the Ministry to deal with the
technological revolution, only some impact of which we are seeing in
india.... and the inability to dovetail the different spheres of communication
is leading to a situation where the consumer of these technologies is going
to be the biggest sufferer both in terms of the content which is being
propagated as weli- as the expenses of the technologies. So, the first
question which | would like to address to the Minister is this. There are so
many laws under his Ministry and yet there is no comprehensive policy for
all these different spheres. So, is the Ministry planning to do this, now at
least, under his able leadership? | do not know how many months it is now
since he has been there as the Minister of | & B. In any case | think it is
time to come out with a comprehensive policy for the different spheres.
And, in this comprehensive policy, one very important point which we have
been raising, and, | think, is a matter of concern, is the issue ¢f FDI in the
media.. And, my party has been raising this issue from two or three angles.
One is, we believe that today, given the impact of the different aspects of
media, which | have already spoken about, and the ability of intervention
and interference in determining the policies of any particular country, we
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have to be axtremely clear about what our policy is to be as far as FDj is
concerned. Now, | think, the latest decision is that we are allowing FDI in
scientific journals. There is also some permission given to foreign
magazines to have Indian editions. What the contents of those magazines
are, why we should give those magazines any type of permission at all,
these are again questions which have to be addressed. So, thé issue of
FDI in print media, in television, in news channels, is, definitely, an issue
which, | think, poses a wider concern which is also linked to the
independent politics and democratic functioning of our various institutions.
So this is another point which | feel the Government has to be more clear
about, and we would welcome clarifications on what the Government's
thinking is on this score.

The third point and, I think, this is very, very important, is that we
are proud of the reach that we have achieved through Doordarshan and All
India Radio. And, with all my strength, | would support the point which is
being made by the previous speaker that we must give more attention to All
India Radio. This is an extremely important medium of communication, of
news, of entertainment, of information, of education, to the vast rural areas
in our Gountry. Therefore, whatever can be done to strengthen the All India
Radio must be done and, | believe, that a much more developed
programme, as far as All India Radio is concerned, must be made by the
Ministry. In this connection, the whole functioning of Doordarshan is a
matter of great concern. Sir, we have been stressing on the autonomy of
Doordarshan, and because of the various struggles which have been raised
by different secticns of our population, to ensure that both All India Radio
and Doordarshan do not. become spokesmen or the mouthpieces- of
whichever party happens to be in power, we now have the Prasar Bharati
Act which had been adopted, and the Broadcasting Corporation was set up
under which autonomy was to be the key word. When | use the word
‘autonomy’, | do not mean autonomy per se; certainly, not autonomy from
the point of Constitution of India, certainly, not autonomy to broadcast
serials or films or programmes which belittle the secular framework of our
country. Certainly not autonomy from basic human values. And, therefore,
when we speak, my party speaks of the importance of the issue of
autonomy, we speak of it in the framework of certain vaiues. We have seen,
Sir, over the years, the erosion of constitutional values of secularism, and |
would also say human values. We have seen an erosion. | do not want to
blame any one particular party. But, most definitely, during the years of the
NDA regime, we did see a plethora of programmes which we believe did
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weaken the secular ethos and secular framework within which any
Government institution shouid function. Having said that, Sir, there is
ancther aspect of autonomy which, we believe, and | don't want to mention
any one partinular leader or a young leader or whoever, but, the fact is that
since the UPA Government has taken over, the issue of equal time to
political parties, as far as reporting is concerned, the issue of equal time for
achievements and also equal time for leaders, | am not just talking about a
panel discussion, but | am saying even in the news, should be given. | can
nderstand, where there is a Government programme, that Government
yogramme must be reported. | am for it. | want that it should be reported
)ecause nobody else will report it. So, the Government programme is
nportant. If the National Rural Guarantee Programme is being launched, |
vant Doordarshan to report it. That is very important. But, at the same time,
e whole issue of projecting a particular party, a particular politician, a
articular set of leaders which we are seeing repeatedly on Doordarshan is
omething which, | believe, goes against the principles of autonomy which
re supposed to be cleared when the Prasar Bharati Corporation was set
© and the Act was made. So, | would tike to stress on this point. | know
ocordarshan always gives lists of how much time is given to whom and so
1, when these questions are raised. And, | am sure, the Minister will be

ple to supply that information. But, | do request him, Sir, t¢ look at this

“ith a little objectivity. ! will request the Minister, | am sure he will be

Yiective about it. And, particularly, now, Sir, since the elections are coming,

jce there are going to be big political battles which are being fought, it will

2 extremely unfortunate if the national broadcaster becomes just the
outhpiece or the agency to propagate any cone political party's views,
erefore, | want to stress that in the functioning of the Ministry a proper
derstanding of the concept of autonomy is extremely necessary to
engthen democracy and democratic institutions in this country.

., | support, and my party has always supported freedom of expression.
s is a constitutional right. f&ft o deward & woread & &, it is our
nstitutional right. Therefore, | always support it. | disagree with Rajeeviji,
en he wants a particular message only to be put in every fim. Of course,
is a very good film critic also. | have read many of his reviews.
nterruptions)... You may disagree with me. But, yes. But, unfortunately,
1 cannot decide what kind of messages are to be put in all the films also.
I am for freedom of expression. But, in the name of freedom of
yression, what is happening today is a national scandal. Does it mean
. this courniiry’'s leaders and those who are running this Ministry have no
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sensitivity to what women are feeling when they look at television, when
they look at advertisements, when they look at remixes, when they lcok at
the absurdity of the songs, when they look at the obscene gestures which
are made and every single channel is showing it, including Doordarshan. Are
women not human beings that they can be projected as commeodities in the
way that is being been done? | hold this their as the Government sole
responsibility, in a legal sense. Of course, there is a social responsibility;
there are social movements which are fighting this, which are confronting
this. But, 1 want to ask the Minister how many peopie who are guiity of
creating and broadcasting obscenity, when | say cbscenity, Sir, | do not
mean a woman in a swimsuit is obscene. No. There are different bench
marks for it. But the question is the way the portrayal of women is
demeaning, insuiting and degrading to the independent Ccitizenship of
women. | would like to know from the Minister what action has he taken
against these. Words are fine, "We will always support women's dignity.”
Women in this country are hearing these fine words for decades. But what
is the action? How many people have been booked? Now, the Ministry has
taken an initiative to have a regulatory code. What is the regulatory body? |
would like to know whether that body is going to take action on the basis
of the laws which already exist, multipie laws which exist in the country, but
the laws which are not worth a scrap on paper on which they are wiritten,
as far as women are concerned.

Therefore, this is a very serious issue. | do not believe this is a
women versus male issue. It is a question of the dignity of women, it is the
question of upholding the rights of women as independent citizens. When |
talk about degrading and demeaning | am not just taking about the
portraying women in certain type of clothes and so on. Of course, that is
very objectional. But demeaning | also mean, when you show woman only in
a subordinate role, when you show a rape victim finding her salvation in
marriage with the perpetrator of violence against her, when you show serials
which actually promote female foeticide, these are as demeaning as
anything which can be considered obscene. | believe, in fact, in certain
ways, these are even more obscene.

Therefore, a code which is already there in the taws of this country,
we would like to know from the Minister, what is the regulatory mechanism
which is going to be set up? Are women going to be equal participants in
it? Are they going to have any say in it? | am sure, the Minister will say,
'ves'. But | would like t¢ know within which time-frame it is going to be set
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up and how is it going to be implemented. This is the other point | wanted
to make.

Apart from that, Sir, we are extremely concemed about the
situation of employees of these corporations. | may, Sir, add as many
sections of media, as far as newspapers are concemed, as far as other
television channels are concerned, Now, as far as Doordarshan, Al India
Radio and Prasar Bharati are concerned, | have had so many complaints
from many of the employees, as far as their conditions of services are
concerned. They have had so many complaints and unfortunately, till now,
the Minister has not had any dialogue with them. There are a large mamber
of women who are employed in these. | have had complaints from women
employees who are performing extremely difficult role, in most dificult
circumstances and yet, according to the reporia that | have had, the
mechanisms as far as complaints of sexual harassment are concermed, thoy
do not exist in a proper way, according to the Visakha gquidelines, as far as
these corporations are concerned.

THE VICE-CHAIRMAN (PROF. P.J. KURIANY Your party had 11
minutes and you have taken 16 mirfutes.

SHRIMATI BRINDA KARAT: Sk, | am not going to take much more
time. | just want to say et it is extremely important that you treat the
employees properly. When you talk about the Ministry of Information and
Broadcasting, | want to reiterate the responsibility of the Mmistry has
towards its own employeses who are trying to compete and in looking after
its own employees, | believe, the institution itself wif be sirengthened. So,
this ig another drea to which, | think, more attention has to be paid.

| would just like to draw the attention of the hon. Minister to a fact,
and | am sure he Is already aware of it, that in large areas of the country,
including in the capitai of this country, you have very successful newspapers
who have now contractualised all journalists. The most senior journalists in
some newspapers are now being asked, you either sign this contract, which
basically make you a bonded employee of this newspaper, or you can quit.
Now, a person who has worked for 15 years in a newspaper, does he or
she have any choice? They will have to accept that contract. Therefore,
whether you have labour reform or not, in actual effect, in such an important
industry, the processes of labour reform are already taking place at great
cost to the rights of the employees and workers in the industry of the
media. | know this comes under the Ministry of Labour. But | want to
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request the Minister, please do not remain a mute spectator to the
decimation of workers’' and journalists' rights in newspapers, in print media
and in the electronic media today because if you remain a mute spectator
to it, then you are not going to be able to compete in a world in which
satellite channels are posing the greatest challenge to our own indigenous
channels and our work. Finally, Sir, | would like to request the Minister to
come out with a policy as far as fims are concerned. | am not talking
about the big Indian.film industry. There are many spokespersons here who
will raise the problems | am sure and | support them, but | would just like to
talk about documentary fim makers. Now, in India, unfortunately, the kind
of attention that should be given to documentary fims is not being given. It
is most unfortunate situation that some of our most talented young people
who are coming out of the best such institutes, they have to run around to
different funding agencies, including American funding agencies and other
funding agencies to get some amount of money t0 make documentary fims.
i think this is very unfair and unjust because there is so much to be
documented in this country, there is so much to be said in this country and
there is so much that this country through documentary films ¢an tell the
world. And because there are young people, there are no strong vested
interests and there are no strong lobbies which are making money out of it,
therefore, we do not hear their voice at all. | was extremely distressed to
find that in some documentary film festivals in this country, | was told, there
were double standards that there was no censorship required for some of
the foreign films which were ceming, but as far as Indian documentaries are
concerned, they have to go through censorship. As far as documentaries
are concerned, this is an area where self-certification is something which
should be accepted. I is important because if we start censoring
documentaries, and my friend Rajeevji was speaking about a message
which has to be sent, very often, documentaries in fact, epitomise social
realities, and, therefore, automatically their messages are sent. Therefore,
on the one hand you want to send a message; and you want to censor that
message, then that is something, Sir, which 1 think does need to be looked
into. Therefore, | will request the Minister to kindly look at this whole aspect
of documentary films and to give documentary film makers the support of
this Government, the support of his Ministry, not just morally, not just
through looking at the censorship rules, which should not have double
standards, but aiso financial support. | am sure, Sir, that in the coming
days, the Minister will address many of the issues that | have raised. Thank
you. '
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4.00 P.M.

SHRI SHYAM BENEGAL (Nominated): Thank you very much, Sir. |
think | have jumped the queue, as a matter of fact. | will only make a very
short intervention really. | will restrict myself to cinema largely because you
see there has been a lot of discussion here about the Indian film industry
and the fact that it has enormous growth trajectory, which it is, because |
can talt you straight of that three biliion nine hundred million tickets are sold
for Indian films every year while for Hollywood films, there are only three
hundred million tickets are sold. There is a huge difference. It does not
show itself in terms of revenues because our ticket prices are very much
lower and the American films, of course, are two hundred to three hundred
per cent more than our fims do. Now, | do not personally believe that the
Indian film industry because it has been doing briliantly over the last 100
years. There have been blitz from time to time but the most important
thing, of course, is that it does not necessarily need any kind of support
from the Government. What it does need is the punitive tax system, the
entertainment tax regimes in various States. | don't know how the Centre
can help here because this is where that must come down substantially if
the fim industry has to properly prosper. Secondly, there is another
problem here, which has to do with the fact that our film industry, which is
a new phenomenon and has started over the last 15 years, is that of
piracy. Piracy is one of those aspects, which eats into everything. It is one
of the most dreadful things that have happened and we do not have any
‘kind of proper legisiation on it and certainly the Executive does not seem to
help in this process. These are the two essential things that the
Government should take serious steps about . As far as the third thing is
concemed, which | personilly believe is very impoitant, is that many years
ago in the 1980s when Mrs. Ganchi was the information and Broadcasting
Minister, one of the things that was done was to encourage fim making and
that kind of film making which really meant (o use cinema as a catalyst for
social change. This is a concept which did create, in a sense a certain kind
of movement. Now, obviously, when you make fiims of this kind, when the
film industry functions in a laissez faire situation and it is dictated entirely by
the market, there are lot of young film makers who want to make films that
function as a catalyst of social change but they cannot possibly do that
because nobody is going to fund them. Now, we used to have a
mechanism of the National Film Development Corporation, which alas does
not really exist anymore, There is a Bil, | saw of the National Film
Development Authority, that Bill is apparently going to be piaced on the
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Table. Now, there it is very interesting to see that you are going to have a
recurring expenditure of BS. 2000 crores which is a wonderful sum of money
when it comes to that, byt | would not like to move into an area where films
are already being funded beautifully and why that needs any kind of
support. it does not require any support. What we need is, the needs for
creative expression through the cinema is an area that ig felt not only by the
Hindi film industry which is the Pan Indian fim industry and is the most
successful among all the regional film industries of the country but it is
required in areas, particularly | would imagine in areas where the need to
make films exist but there is no critical mass of an audience iike the North-
East. If you are thinking in terms of Manipuri films, the Manipuri fims
cannot possibly pay for themselves. There are other areas in the North-East
similarly or in the South for instance, there are filmmakers who would like to
make films in Tullu and Konkani. But you do not have the critical mass of
an audience for films of this nature. But, this does require support. This
kind of thing is very important and | do believe if that Bill ever gets passed
and something happens there, there should be an ideological position that
the Ministry should take in terms of supporting films. That is one aspect of
it. The other one, of course, is in terms of censorship. Mr. Rajeev Shukia
talked about censorship. | totally disagree with that concept. | personally
believe that censorship is a matter where the industry itself must create a
self-regulatory mechanism. | have been saying this for years and years and
years. There has never been any serious attempt to do this because unless
that happens, | do not beiieve that the Government should be actually
sitting there and censoring things and imagining that it is working towards
social good. It doesn't work towards any kind of social good. It is a
negative instrument. It is meant to curb things. It is not meant to
encourage anything. So, the censorship, in fact, simply does not work and
| do not believe any attempt should be even made to re-work the censor
code because ultimately we have the Constitution of India. Whatever we do
has to be within the parameters_of the Constitution of India. And, it is the
same thing when it comes to cinéma or television or whatever.

Sir, the other point | wish to make is about television itself.
Comments were made that there was a time when Doordarshan was
producing exceptional programmes. | agree with that. There was a time
when Doordarshan made exceptional programmes, because, at that time,
Doordarshan was the solg broadcaster or telecaster in the country. When .
private telecasters come, ‘Doordarshan, for the reasons best known to itself,
decided that they should go on the basis of creating TRPs for themselves.
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Without, for a moment, considering it self as a national telecaster, you have
a social obligation to the people of the country. You are not in it to make
business. You are not in it to make profits. It is not the purpose of
Doordarshan. [t is not the purpose of the AIR. Doordarshan, essentially,
has a very strong social role to play and that is what they should concern
themselves with. Therefore, if they have to be involved in any kind of
artistic thing, it should be on the basis of giving full play to the quality of
work that is going to emerge, and not worry about whether they areé going
to compete with private telecasters.

Now, basically, these are the points | really wanted to make,
Thank you very much for giving me this opportunity.

SHRI C. PERUMAL (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to
speak on the working of the Ministry of Information and Broadcasting.
Today, with the advent of latest and new technology, television industry has
grown manifold, Now, we are able to watch more than 100 channels,
including foreign channels. While the growth is welcome, yet, this growth is
unregulated. '

Sir, | want to drive home the point that the growth of television
industry has not been put to best use. | also welcome the growth of radio
industry. Now, a listener has an ample choice.

I take this opportunity to bring to the kind notice of the
Government the rumours spread by one private channel in Tamil Nadu. The
channel is owned by family of a coalition partner of UPA Government. This
channel is dead against the Government of Tamil Nadu. This channel
spreads false news, rumours and always gives incorrect and incromplete
information.

I wish to recall here the relief and rehabilitation measures
undertaken after Tsunami by the Government of Tamil Nadu. It was
appreciated not only by the hon., Prime Minister, hon. Home-Minister, but all
other dignitaries. And, there was also appreciation at the international
level. The former President of the USA, Mr. Bill Clinton, also appreciated
the Government of Tamil Nadu. In fact, Sri Lanka and Indonesia, which
were also affected the worst by Tsunami, requested our Tamil Nadu Chief
Minister, Dr. Puratchi Thalaivi Amma, to depute the officials to work in
connection with rescue and rehabilitation after Tsunami in their respective
countries. While the whole world appreciated the efforts made by the
Government of Tamil Nadu after Tsunami, this television channe! gave
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concocted news about the measures. The people of Tamil Nadu were
happy about the measures undertaken by the Government of Tamil Nadu.
They got their food, housing and other relief materials on time and also
assistance for self-empioyment, fishing nets, etc. It is another story that the
Central Government did not help at afl. '

Not only this, amyghing done by the Government of Tamil Nadu, the channel
always twigte the fact and gives false news. i the Gavernment of Tamil
Nack» anmnouncs any welfare scheme, the channel always gives ircorrect
‘and iIncompiste news theseby pecple get confused. Last year, the State
witnoesod vapracedented rams causing havoc and floads in the majority of
the Stale. The State machinery swung into action and took necessary
steps for rescua and rehabilitation of victims. But this channel, true to its
woid, telecast some old pictures to make people believe that the
Gowarnwnenit did not do anything. Not only this, this family has a newspaper
witich also awéady false news. During the floods last year, when every
channel, newspaper puyt the death toll correctly, this newspaper
incdisorirninately and falsely increased the toll and thereby created panic and
confusion in the minds of gullible citizens.

Not only this, only this channel telecasts advertisements of the
State-owned telecom companies and other channels cannot telecast them.
in fact, a case been filed against this channel for this act. All the
advertisements of the telecom companies are telecast by this channel
because the Minister-in-charge of Communications happens to be a
member of the family that owns this channel. This channel violates all the
professional and ethical codes of conduct of television industry.

Sir, | strongly demand that a severe action should be taken against
this channel and the newspaper. In fact, | strongly believe that the licence
of this channel should be cancelled forthwith and actions be taken against
the owners of the channel. What | am mentioning is all about the Sun TV,
the Dinakaran, the Tamil Murasu and the Murasoli. ...(nterruptions)... Sir,
while coming to the working of the Ministry..(nterruptions)... Sir, | may be
permitted to continue my speech. ...(Interruptions)...

SHRI R. SHUNMUGHAMSUNDARAM (Tamil Nadu) : Sir, this is
totally ...¢nterruptions)... This should not be allowed. ...(Interruptions)...

SHRI C. PERUMAL: Sir, | am just mentioning what is happening
in Tamil Nadu. That's all. ...(nterruptions)... | am providing a true picture
of what is going on in Tamil Nadu. ...{nterruptions)...
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SHRI R. SHUNMUGHAMSUNDARAM: Sir, he is naming .some

private T.\V. channels. ..{Interruptions)... This is  unwarranted.
...Unterruptions)...

SHRI C. PERUMAL: Sir, | am giving a true picture.
...Unterruptions)...

THE WVICE-CHAIRMAN (PROF. P.J. KURIAN): What is vyour
complaint?

SHRI R. SHUNMUGHAMSUNDARAM: Sir, he is making certain
allegations against a private T.V. channel. This is not a forum to complain
about a private ...(nterruptions)...

SHRI C. PERUMAL: Whatever | am mentioning is true.
...(Interruptions)... It is a fact, Sir. ...(nterruptions)...

" SHRI R. SHUNMUGHAMSUNDARAM: Can we debate this?
...(Interruptions)...

SHRI C. PERUMAL: Sir, while coming tc the working of the
Ministry, | strongly believe...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIAN) : Mr. Perumal, you
speak generally, not on a particular T.V. channel. (Interruptions) | will look
into the records, if it is anything against the rule, it will be expunged.
...dnterruptions)... Mr. Perumal, you say whatever you want to say, but you
are reading a speech written by somebody eise. It is not good. Or, you lay
it on the Table of the House.

SHRI C. PERUMAL: Sir, what | am reading, what | am speaking, is
all fact. ...(nterruptions)... | am not giving any false views. (Inter uptions)
| never give faise views. ...(Jnterruptions)...

THE MICE-CHAIRMAN (PROF. P.J. KURIAN) : No, you can refer
to the notes and speak. But you are completely reading.
...(Unterruptions)... Listen! | was watching you. You were fully reading right
from the beginning. This cannot be allowed. ...Ynterruptions)... You can
refer to your notes. ...(¢nterruptions)... Please sit down. | will control the
situation. ...(nterruptions)... No, no, please sit down. ...(nterruptions)...

SHRI C. PERUMAL: Sir, my good friend is...(nterruptions)...
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THE VICE-CHAIRMAN (PROF, P.J, KURIAN) : Mr. Perumall
...Interruptions)... Mr, Perumall ...(nterruptions)... Mr. Perumal,
you should observe the ..(nterruptions)... You address the Chair.
(Interruptions)

SHRI C. PERUMAL: Sir, he is ...(nterruptions)... He Iooks
only...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIAN) : You address the
Chair. But fully reading and only reading the speech is not in conformity
with the rules. That's what | am saying.

SHRI C. PERUMAL: Okay, Sir. | come t0 the working of the
Ministry. | strongly believe that there should be an inbuilt mechanism to
take note of such instances and take action. Many companies and many
channels have applied for starting new channels and also to expand their
channel's network. | demand that the Government should take urgent steps
in this regard.

Another Important aspect is facilities to small and medium
newspapers. They find it difficult to get newsprint at subsidized rates and
on time. They should be given all facilities. A comprehensive policy in this
sector is necessary. Another important aspect is that the welfare schemes
announced by the State Governments should be given wide coverage and,
in any case, it will benefit public only. For this, the press and information
offices in the State should be directed to take necessary steps. Sir, | also
demand that a broadcasting policy should be formulated at the earliest. |
also take this opportunity to request that adequate staff be allotted for the
Doordarshan studios at Madurai and Coimbatore. The existing vacancies in
All Iindia Radio stations in Tamil Nadu should be filled up immediatety. FM
channels should be started in Tamii Nadu wherever required. In my district
Krishnagiri also a Doordarshan Kendra should be started.

In Dharmapuri district of Tamil Nadu, the All India Radio station is
yet to be inaugurated because sufficient number of employees are not
there. So, it has to be taken into consideration by the hon. Minister.

Sir, with these words, | conclude my speech.

THE WVICE-CHAIRMAN (PROF. P.J. KURIAN): Thank you Mr.
Perumal for sticking to the time. Smt. Jaya Bachchan.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh) : Mr. Vice-Chairman,
Sir, | waited for many months to speak on this subject, and | am so glad
that today | got the opportunity. What | am going to say is not going to be
very technical because s0 many technical points have been brought up.
And, | feel a little awkward to say and make certain points in front of a
Minister who has taken up the portfolio a few months ago. And, | do not
think that would be very kind tc him. | have very, very strong views on
this. But, | will not impose those on you, Sir. This is a very, very important
Ministry, especially, today. And, when we decide on who is going to be
locking after the Ministries or different departments, we pay a lot of
attention to the fact that the person who is going to be heading it has a
certain technical background. With due respect to you, Sir, | think, you
would require some more time to understand the functioning of this Ministry
for you to really, convincingly answer all the questions that are going to be
asked. Fortunately, for you there are not many people. You have just
heard the former Minister of Information and Broadcasting, from the previous
Government speaking. He has got his points absolutely right. | have had
the privilege of working in an autonomous body with the | & B Ministry in
the past. So, | have certain knowledge, and whatever | am going to say will
come from that. | have written some points, | will refer to them. | am not
reading them.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): You can certainly
refer to it, there is no problem.

SHRIMAT! JAYA BACHCHAN: Sir, the most important thing is, this
is my personal opinion, | do not think that the Government should be in the
business of entertainment. It is not their job. The Government should be
governing. The Government does not have the knowhow of competing with
the entertainment business because it is a very highly competitive business
today. All the agencies run by the Government or handled by the
Government were established years ago by visionaries, by leaders who had
a certain vision. They started certain activities and those activities have
been throttled after the country started progressing and developing and
these visions went into the background. Therefore, today | do not think the
Government should be in the business of entertainment because if the
Government gets into the business of entertainment, they will neither be
here nor there. This is the only Ministry, | feel, which has no accountability.
For years together, this Ministry has been functioning. They make rules;
they don't make rules. They follow rules; they do not follow rules. There is

286



[13 March, 2006] RAJYA SABHA

no accountability. Because, this Ministry, in public perception, is good only for
media. What is conveyed through television or through radio is what this
Ministry does, but that is not true. The Ministry has a lot of other things that it
does. The television and the radio that this Ministry has under its portfolio are
managed, but it is not up to the standards of the rest of the other Television
channels or the other private radio channels. Therefore, they fall short
Because, again, being in the Government, you don't know whether you should
be out and out commercial, or, you should talk about the country, the
development and informing the people about the achievements, or, what the
Government is doing. So, there is a bit of ambiguity there. So, there is no
answerability; and, that is a huge problem. There is no vision. | do not blame
this Government. | do not blame the past Governments. | blame all the
Governments which have come and gone, that there was a vision when it
started out, but, later there was no vision. They were only managing, and,
very poorly. One of the most important activities that the people know about
the Information and Broadcasting Ministry, for example, is Doordarshan. It is
wonderful. | don't want to talk about the way the Doordarshan functions, the
way things happen...(Interruptions).. Pardon me.

SHRIMATI PREMA CARIAPPA (Karnataka) : It is doing well.

SHRIMATI JAYA BACHCHAN: Doing well. Well, | don't want to talk
about TRPs, because, just recently, some TRP reviews were given. So, let us
not get into that discussion. But, | don't think that they are doing well. | think it
is shoddy. It has no vision. It does not even have glamour that it pretends to
have. | am sorry to say this, but this is the truth. We have to get a little
objective. | am not blaming any individual, | am not blaming any party. | am
talking about our lack of interest in the Department. Let us take Doordarshan.
Whatever they show, is that good enough? The telecast quality is very poor. It
shows, our attitude towards the channel. Something that you can't see well,
you don't want to see. There are other channels which are giving you
information, a lot more masala,tf that is what people like. So, that is, | think,
shoddy. | am going to speak not superficially, but superficial level, because |
don't want to go into details., | think there are very serious questions that one
needs to ask the Information and Broadcasting Ministry, and, for that the
Minister should have been in the job for a longer time than he has been. Why
is it that when we watch Doordarshan, we feel that we are trying to compete
with the English speaking channels. That is not necessary. 314 fg= & aiferg ar
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fasedt +ft famg=art wrer 7 |ifery, o= & ifery, 79 & Sifery ik Hav | iy | 7R &9
S o1 gRE IR IEd § I7 gRI IR HIS W) Wi faaren s 2, 1 U9 o 8 £
U7 e FE-E S I & 7 9T ooy B PR § BH R eIl €, TSl TT ol &
SR ST 31T T FET G 872 9 99 UR =R A1 959 Wil 2 | Because it is a
visual medium, and the visual medium, if it is not clearly -- and by 'clearly’, |

mean, 'clarity’, | am not only talking about glamour and the glitz -- shown, it is
not going to be effective.

Sir, under the 1&B Ministry, we have the NFDC, the Films Division and
the Children's Film Society. | have had the honour of being with the
organisation, the Children's Film Society, for ten years. It was an autonomous
body, and, as always, it was an honorary job. ...(interruptions)... No; Sir, | don't
like to hold offices of profit.

Sir, the NFDC, when it was visualised, was a wonderful concept, and
every developing country has an organisation like NFDC. But what has
happened to it? | just want to ask you that question, and | will leave it at that
because, your answer to the House is good enough to tell us what is
happening with the NFDC. The Films Division, a wonderful organisation --what
has happened to it? We have thousands, thousands and thousands of reels of
fantastic documentary, documentaries on national leaders, national
monuments, etc.; | mean, that organisation has done an amazing amount of
work. What has happened to it? Where is it? What is the upkeep? | just want
to ask that, you can answer that.

Sir, then | come to the issue of Children's Film Society, one of my pet
subjects. The Children's Film Society is an autonomous body. Do we need a
Society like this today? What is the work that the Society is doing? What is the
kind of money you are giving to the Society? Is the money that you are giving
enough? Please answer. | am not going to elaborate on it.

Now, | take up the issue of fiim censorship. Sir, if you ask me
personally, | think, it is a shame that this country should, still have film
censorship. We are adults. The film industry is an adult industry. The film
industry is functioning on its own without any support, any help of the
Government. Why control? When are we going to stop controlling 'creativity'?
Please control, but stop controlling 'creativity'; stop this word 'control’. We are
adults; let us function like adults. Let our minds think independently. Please do
not tell us, and | am not talking about only the film industry, | am saying it in
general. | don't think we need a Film Censor Board. The industry is old
enough and the industry is very answerable, and
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if people find cedtaln things objectionable, do not go and see k. The
censorship has to be within us and not to come from outside. ...(Time-
bell)... Sorry, Sir.

THE VICE-CHAIRMAN (PFOF. P.J. KURIAN) Try to be brief.

SHRIMAT! JAYA BACHCHAN: We are 50 uged to the dialogues
being written for us and reading those lines written by somebody else.
Reading your own lines take a littie longer.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN) : But you ars making
very strong and bold points.

SHRIMAT| JAYA BACHCHAN: Sir, | am Just asking for a little bit of
sense of humour.

Sir, again, | am going to say what my cther coleaguss have said
earlier. Piracy is a huge problem. Cne day the fim industry .pacpis are
celebrated as-the highest tax-payers in the country, and the sscend day,
you have Income Tax officials raiding them, asking how they paid so much
tax; from where they got that much mocney? Theee are very, very funny
issues. But, on piracy, theré was a survey conducted in Maharashtra, In
Bombay aione, about three years ago, where they said that in one
theatre, that is, in a small jhopd, there are a hundred peopie who
pirated DVD films, who are charged Rs. 10 per person. Mind you,
DVD print. So, they have hardly spent any money on it. There are, at
five shows with five hundred people watching, who pay Rs. 10 each,
this is only in one jhopdi. There are 10,000 such places where peepie
pirated video fiims. Government is losing revenue; we are l08ing revenus.
am not saying that you can completely stop it, but what are you daing t
control #? You need to take very, very strong action.

Forgst about films, what about audib piracy? In our own count
there are places where there is audio piracy going on. it is shocking. if
go to the markets in Deihi itself, you would see audio cassettes beinQ
pirated and audio CDs being pirated. And, i you ask me, | think the way
remixes of classic songs of cinema is done is also an act of pirecy. it is
somebody else's idea, somebody else has thought of it, somebody has
sung it, somebody has directed it, somebody has acted in it and same ane
else Is diatorting and pirating it. That is what i is.
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Sir, there are lots of questions to be asked, but | hope we get the
opportunity to ask ‘more guestions another time and we can get into a
bigger debate. But | would be very, very happy if you just answer certain
specific questions that | have asked. Thank you very much for your time.

SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank ycu,
Vice-Chairman Sir. This particular subject has given rise to a lot of
diacussion. As a member of the Consuliative Committee on 188, | have seen
that within the last seven years, seven Ministers have been in-charge. During
the NDA regime, in four-and-a-half years, there were five Ministers in 1&8.
As the hon. Shri Ravi Shankar Prasad was saying, he also held additional
charge of the Ministry ¢ Mines and Ccal and he could not fully concentrate
on the 1&B Ministry. Though he was & very dynamic Minister of that time, he
could not deliver on certain things. Therefore, he has said many things here
as agvice to the present Mirister.

Sir, we have great hopes from the present Minister, Shri Priya
Ranjan Dasmunshi. He is a very good football player, a very brisk and
dynamic person. Therefore, he should not be treated as a
ball...(htermuption)...l am coming to the point. It should not be like the many
stars and positions that are thrown just like a ball in the 1&B Ministry. It
should not be like that. At the same time, it is high time to think whether we
wish to continue with the Prasar Bharati Act or not. We need to think
whether in this Act -- we should not use any unparliamentary werd -- there
is some duality. On the cne hand, you want to give autonomous status to
the 1&B Broadcasting Ministry, that is for Radio and for Doordarshan, on the
other, we are requesting that more time should be allotted for political
parties and more news should be given for that aspect. That means, you
are curtailing the avtonomous status of the Prasar Bharati. If you want to
make it a corporate body, make it a corporate body. You should not deal
with that corporate body. They should work as a private channel. They
should compete with the private channels. They should have their own
policy; they should have their own trade policy; they would have their own
commercial policy. They should charge according to the market. Are we
doing the same thing for the past decade? We are having a, duality. We
want to say that Prasar Bharati should be independent, but, at the same
time, we have not yet decided about the Government staff which was there,
at that time, as All India Radio staff or Doordarshan staff. Even now, they
have not been merged with the Prasar Bharati. Many of the people who
werg working as a Programmer, as a Technician, as an administrative staff,
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have never got any promotion in the last 16 years. They have never got any
other thing in their life. How can we expect that particular staff to be
imaginative, to have the competitive edge over other private channels? But,
even then, they are doing well. Even then, they are competitive. Even
then, they have got all the qualities to compete with the private channels. |
am dare enough to say that if you want to get the truth of a news item,
then, you have to go to the Doordarshan or the Al Indian Radio. You
cannot get the truth in any private channel. They just blow up the issue.

For example, in the morning, we may be having some issue due to which
session could have been adjourned. But, the private channels telecast that
the Parliament is rocked; the people have stopped it; the Parliament is
adjourned. But, afterwards, we again convene. We do the business. Are
they reporting it? But, the Doordarshan and the All India Radio report that
there were discussions, that there were enactments of the Bills; that many
of the things were done in the Parliament. In this wiy, damage control is
done by the Doordarshan ang the All India Radio. Tharefore, | request that
we should take a clear view whether the Information and Broadcasting
Ministry should have the All India Radio and the Doordarshan as a wing of
the Government or not. It should be like that because we cannot go on
competing with the corporate bodies. Sir, on the one hand, some
Members are saying that the Government should not go for
commercialisation of these bodies; these should be service-oriented; these
should have a social obligation. And, on the other hand, they ask the
Government as to why it is not giving them so much of funds. How to
give them funds? Therefore, they should be purely under the Government
machinery. They should propagate and telecast what is happening. Today,
both the Houses of Parliiament are on the AIR. Doordarshan is telecasting
the proceedings of the Parliament. Can NDTV or any other private channe!
telecast this throughout the day? They cannot do it. It is not commercially
viable? But, Doordarshan does it. Therefore, there is a loss for the
Doordarshan. Now, Executive action, that is, what the Prime Minister or
the Ministers are doing every day, or which foreign dignitaries are coming,
or what are the agreements entered into by them - all these things are
telecasted by the Doordarshan and broadcasted by the All India Radio. Are
private channels doing it? Have people got knowledge about it? People
have knowledge that Varanasi is in the ethnic trouble; another party is going
on Rath Yatra. That is the kind of telecast that is going on. That is the
business they are doing. That is the emotional thing they want to show.

But, Doordarshan gives the clear news. It gives the position of both sides -
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the Qppodition and the ruiing warty.  News relating to both, the Opposition
and riling party, are shown. It should be a part of the Government. That
8 my submission. | was a Member when NDA was in the Government. At
that time also, [ tokd that Doordarshan and Al India Radio should give the
Goverrment programmes in a proper perspective, | conducted a mufti-redia
carvpalgn, aven though | was sitting in the Opposition benches at that time.
| conducted campaign about the Government programmes being
implemented through different Departments. That was made es a multi-
meadia campaign in my parliamentary constituency at that time and pecple
wers awakened. They were told that these were the programmes through
the Gowernment, through the banks, through the insurance companies. |
“can conduct the same thing now as the Chairman of the Parllamantary
Stardfing Committee on Public Grievances. In 22 parilamentary
constituencies in Tamil Nadu, we bhave conducted this multi-media
prograrmme  through the 185 Ministry.  The entire staff committed
themselves. They hawve gct the patriotism to say that this is the Gowmment
programme; for the people, we are bringing it. This is the produet that
pagple are getting. This is the service the Government is giving to the
paople. Are the private channeis teling this thing? Sir, same of the hon.
Membsrs ware spasking about the National Rural Emplayment Guarantee
Scheme. Is the NDTV, Sony or any other channel teling about t7 They wilt
highlight only # thaere is an error or if anything wrong happens. But they will
never propegate the scheme that one can go and get the job; and the job
is assured. And, even if one does not get the job in 15 days, salary will be
givan to the pevaon Wtio has enrolied himself under this particular Act. This
was shown or depicted by Deordarshan, by All-india Radio throughout 24
hours, and, thus, a gQood message is delivered. For various Meatth
programimes, Rural Health Mission, who is propagating and teling the
peopie? MNons of the private channels is telling akbout these programmes.

Only Doordarshan, All-india Radio and the media supported by the
Governmant are telling that. Therefore, this thing is for the people and, so,
we cannot expect to have special things from Doordarshan.

Sir, some Members have spoken about sex depiction, vulgarity and
others things. Sir, you can see nothing of this kind on Doordarshan or in
All-incdia Radio. They are doing everything properly and according to the
ruies. Therefore, | request that the Government should take a dacision to
repeal the Praspr Bharti Act and say bokdly that this is a pert of the
Government maehinery, it is for the people, # is for broudlsuhg the
Qovernment programmes
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Sir, further | would like to say that Songs and Drama Group, the
field publicity department, the DAVP, all these departments are doing
wonderful job. But the Government machinery is not at all properly using
them. Sir, the hon. Finance Minister is not here.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN). The Minister for
Information and Broadcasting is here.

SHRI E.M. SUDARSANA NATCHIAPPAN: Yes, Sir. But he has to
again speak to the Finance Minister. We are pleading to the Finance
Minister to aliot more funds for the I&B Ministry. This is the only Ministry
that can propagate the entire work of the Government machinery. Sir, a
statement by the Finance Minister can be broadcasted on Doordarshan.
The other TV channels will broadcast it only for a particular group of people
who want to have that message, not for the poor people.

Sir, Doordarshan should be fully equibped by the Gowernment money. Al
the public sector undertaking -- be it banks, imsurance companiee or any
other public undertaking -- should sperd, at least, 10 per cemt of their
publicity expenses in favour of Prasar Bharii, that is, Docrdarghen amd All-
India Radio. Thus the financial crunch will not be there. They are
unngcessarily paying to the other channels, which are not at all telecasting
anything about the Government praogrammes. Sir, the cuiture and tradition
are being taken care of only by Doordarshan and the Songs and Draa
Division. They are carrying varioss messages o the peogte, to the Ordinary
peopls who are not even having a television, and, who look forward towards
the Songs and Drama Group. The village Decple can understand things in a
better manner through the dramatised programmes performed by the
artistes or the village people. They are also getting jpbs Dy these methods.

There are poor people, the ariistes, who are traditionally dependent on this
Songs and Drama Division. These people are not offered these things by
any other agencies, and, oniy the Songs and Drama Group, a par of
Ministry of Information and Broadcasting, is doing this work by giving jobs
to poor people. They are also doing the jcb of relaining the culture. |
would like to stress upon the aspect of looking into the grievances of the
Government staff in Prasar Bharti and also in the 1&B Ministry, There should
be immediate redressal of the grievances. There are many examples. |
need not cite any particular case. A very good producer who is part of the
Doordarshan, she faced sexual harassmerit by one of tne persons in the
staff ten years ago. Even tl tcday, she has not got her salary. This is the
kind of redressal mechanism that is workirig in the department. In the
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same way, there should be a proper policy for promotion for everybody.
There should be absorption of the cadres. There should not be any
differentiation between the technical, administrative and the programme
executives, and, there has to be an appropriate convergence of all those
people. Then, Sir, | request that if the Government wants to retain Prasar
Bharati, there should be total independence for Al India Radio and
Doordarshan to go commercially. They should earn money. They should
earn money just like other private channels are earning. After the hon,
Minister has taken charge, he has earned a huge amount of money for the
Department, for the Government, through selling the slots for the FM
bidders. So, that sort of earning should be utilised for equipping this
Department.

(MR. DEPUTY CHAIRMAN in the Chair.)

Then, Sir, there are Doordarshan Kendras and All India Radio
Kendras which were built up during the Ninth Five Year Plan. They were
fully equipped with the cameras and all the machinery. But, they do not
have the human resource. They do not have the technical personnel. They
do not have the programme exscutive. | can cite the example of Madurai,
Coimbatore and Dharmapuri. These are the places already built with huge
monay. Crores of rupoes were gpent. But, they are locked up now. The
Director of the All Incka Radio, Madurai, i3 looking after the Doordarshan
also. There is no man to man the Doordarshan Kendra. The same thing is
happening in Coimbatore. The same thing is happening in Dharmapuri. We
have requested and our hon. colieague, Mr. Shunmugasundaram, has raised
the same issue when the Finance Minister was there. He assured that it is
not stopped on his part. But, | am very sorry to say that the Finance
Minister should also clarify why the files are not cleared by the Finance
Ministry. As | have heard in the reply of the hon. Minister, the recurring
revenue l0sses should be curtailed by way of reducing expenditure. Sir, |
request that whatever money, even one rupee, is spent for the radio and
Doordarshan, that is for the welfare of the people and for the welfare of the
Government. Therefore, there should not be any crunch for that. The
Finance Minister should give more grants. Rs. 80 crores or something like
that has been given in the Annual Budget. It is a very, very meagre
amount. Thousands of crores rupees should be given for this Ministry.
Then only, the people can be educated. They can be aware as to what is
the programme. | want to give one small example, Sir. | wanted to make
the same thing when the Finance Minister was there. But, | am making it
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now, There is one product in the public sector, that is, gencral insurance.
if a person pays Rs. 15 per year, he gets Bs.15,000 worth of medicine and
health care in any of the topmost hospitals, like, Apollo and all that.
Another programme is there that if Rs. 355 are paid per year, and out of
that Rs. 200 are paid by the Government of !ndia and Rs. 165 are paid by
an individual, medical care of Rs. 30,000 is available for the individual.
Except the multi-media campaign, except the '&B Ministry, except the
Doordarshan, except the AIR, will any other chanrel in the world or in India
broadcast this thing? Whether they tell this message? Whether any cne
paper will tell this? They will not tell this because they are not for the aam
aadmi. They are for the rich people. They have their own commercial
aspects. But, Doordarshan and the AIR can tell this. People can be
benefited by them only. So, Sir, the Finance Ministry shouid look into i*. If
sthey are spending about Rs. 6,000 ¢rores for Health Department, let them
spare, at least, Rs. 100 crore for this purpose so that ordinary people, who
are taking such insurance, can get the best treatment in any hospitai. This
is one of the schemes of the UPA Government. But it is not given to the
people directly because the insurance agent who is selling this product will
not get commission. Therefore, he is not propagating it. Therefore, Sir, |
would request that it is high time that the hon. Minister should take into
consideration all these things and make Finance Minister give more money.
(Time bell) Finally, Sir, | want to make one point. As the parliamentary
proceedings are broadcast, the executive activities are broadcast, a person
can go and see the judicial proceedings, there should be a place for
broadcasting the judicial verdicts in the Supreme Court or in the High
Court. That day should come. Then only, there will be a ...{nterruptions)...

MR. DEPUTY CHAIRMAN: Mr. Natchiappan, this subject of
broadcasting the judicial proceedings will not come under the purview of the
Information and Broadcasting Ministry,

SHRiI E.M. SUDARSANA NATCHIAFPAN: When the horn. Chairman
is taking a very hard decision of broadcasting whatever happens inside
Parliament, why should not the judiciary take the same responsibility and
broadcast what happens inside the court?

MR. DEPUTY CHAIRMAN: [t is the Parliament, which is permitted.

SHRI E.M. SUDARSANA NATCHIAPPAN: Sir, it is time to broadcast
evenything. Transparency shouid be there for the judiciary alsc and for
everybody, Sir.
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Finally, | requast the hon. Ministar to consider this. There is no need
to have a Censor Board at ail, Sir. Already in the television broadcasting,
there is a lot of vulgarity. We cannot regulate it even by an Act. From
Hong Kong, everything is broadcasted, Whao is going to stop it from Hong
Kong? Rich people, middle-class peopls, and youngsters watch adult

. channels. Can we stop it in Hong Kong by law? We cannot do it.
Therefore, why do we need the Censor Board now? If thers is wulgarity in a
fim, let the court dacide it. Let there be a law for that, and let the court
decide it, Sir.

With this observation, | raquest the hon. Minister to devote some
more time to this Ministry, because he is having only one portfolioc other
than the Ministry of Parliamentary Affairs. After the Parliamentary work, |
hope he will pay much more attention to the total revamp of the Ministry.
Thank you, Sir.
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PROF. P.J. KURIAN: Mr. Sinha, this point has been raised again
and again. So, | am forced to ask you a question. You see a fim on
television. You only know the name of the film. We see the film with our
family and obscene scenes come. Then, you say, audience should decide.
How can we decide? Only when we see, we find that it is obscene,
...{nterruptions)... | am only asking a question. | don't know that is why | am
asking.

SHRI SHATRUGHAN SINHA: 1 have not come to that point yet. |
have not said that. | am saying something eise.

PROF. P.J. KURIAN: Shrimati Jayai has said, "Switch off*. But
switch off can be only after seeing it. That is the problem.

SHRIMATI JAYA BACHCHAN: But, Sir, how would you know
whether it ie proper or net proper if you don't see it. You have to first see
something and then you switch off. First you have to see and it registers in
your mind, then, you switch off. You can‘t pre-empt it.

MR. DEPUTY CHAIRMAN: Or go for CAS! ...(nterruptions)...

SHRI JANARDHANA POOJARY: Sir, the debatable question is
this. Whether something obscene should be permitted. Why should it be
permitted? After seeing, we can switch off,

MR. DEPUTY CHAIRMAN: But, somabody has to see.

SHRI JANARDHANA MOOJARY: No, no, somebody
...{nterruptions)... You chaired the Censor Board. {interruptions) It is in the
interest of the nation.

SHRI SHATRUGHAN SINHA: Sir, | tend to agree with him. Sir, my
point was ...{(nterrptions)...
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SHRI V. NARAYANASAMY: We know that you will agree with good
suggestions.

SHRI SHATRUGHAN SINHA: | know you are a good man. You will
only come up with goods suggestion. ...(nterruptions)...

SHRI HARISH RAWAT (Uttaranchal) : You are the only good man in
BJP. (Interruptions)

SHRI SHATRUGHAN SINHA: Thank you very much. | hope my
other colleagues do not take it seriously. ...(nterruptions)...

sft ¥y vl gaE : wmd ger @ % wer &, o &feR a s e
. (EEEE)...

SHR! SHATRUGHAN SINHA: Sir, as | was saying, 85 per cent of
people are living in Bharat, apft =t ®rer & % 15 gl ar 20 i & &
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¥
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N ot Av usd e gReege sw R o R fsar an, The Film
Ingtitute of India is the most prestigious institutes of its kind, perhaps, one
of the most prestigious institutes in thé whole world. v ¥v g3l R YT
e W @ fher gReege amw R4 A, The kind of people who have
come out from this Institute shows that not only the Film Institute of India is
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one of the most prestigious institutes in India, especially, in Asia, but also
one of the most successful institutes in the whole world. amg R -9 o &
il s g & get @ 43 g% € - e aror, THeEE e, o g
ARFfRT A P g e Al Fod0 HEE, fig REE wweT o I
& & éﬁwmaggﬁaqema‘” 3T AT Y W @Y, Wy e o

1544

e T ot 781 € ofR O Jsamet wd &, s @ e
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AT A€t &1 Yo} A A T Adivdw ww & T e o g €, 7 oy
fomar &, 7 1 T &, @ g st &1 ¥ &, Ree v g ot o
a7 iy, FiRee e, 9% a9 wdt 9 €1 anw ¥ @1 wdl WY €, afew @i
M o, BIE duw o g o wF § -

sl e . 99 YeaaR SR A T A A ® o 7 &, R W
T 0F At & IR AR o & merw ot € ofte &R R B

Mg feer ;. & A9 torsot BT A T R YET a1l X uw &E
e € 5 o 3w g @ oftv wwse Y sewa & & s ol aifte g e
Fow frar ol A SO gk Y aner &Y, StagAed # aw A, e A
F awr #, T Siege O T W, gEw WE Y TN R W@ Nt o @, 5
T A & A HE Ased # aud AN ¥ $ad (o 9R SN @ o §,
R i ol g St e oo ¥ L (amEue)... W, ¥ e @ o mg s
T, HY 5 anft e SR S sfiwelt s s=aw St A o wEn K onR T e
¥ T BT OF TEAG FW €, wRrT SAB 0P o § & wewe T B, o Skl
&7 ger &, AT @Ure & f 49 O & & 85 per cent of the people living in
Bharat and 15 per cent people living in India, o& wa &1 daxfig o weva &
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v Y FEa HiftE art ¥ oY% AR, e ¢ aTge @ ¥ §%, Tord e 3 oiv
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i) zEt aw TN, W'l o AT gy ¢ &) anw 'Y Rgww st & ¥ wi-gee)
- % |, qu7 ofeR & G B9 AW T 7 ¥ oryar 29 A @41 = gwfaw anw
T M- IR A IR &, AR @ iR ol g ol gew A
Srewd &1 Afde s waas g5 78 & 5l A ol osh B §t 9 B § iR
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=
ti .
. wfed it 3, T M F A TaT
o o &, auft |t ot 3 sResr % e e 5 St g =it & o &, sw
WX Y BF A9 HE N e Jearic w1 o v Rt ww o= mae
A g R, T e R E A, Tt B ge A W w et X ¥
& Y gHES B oewa & f piracy is wrong.  In the same way, even that is
wrong. We, the stage people, thought that ¥i= aré @7 oY =< &; AT oy
Talee, AR S1EY agh 3= et AnY 1 W SR WIEW BT SETEVW ¥ 8T
¥ | | have nothing against Gulzar Sahib.

N SuEaly . A e aferg

SHRI SHATRUGHAN SINHA: | am not criticising him, Sir. 1 have
also worked in his films. He is a very good director. He is a very good
man. Y o "B & & ang, et war gee of oft o1 ar AR so A ot
aeeT B R, sgrorT A e @ ot 0f ff, e & aer gl o ot ar
T 75 oo o WSE oY R w TRt f -oRer” 3@ @ e e §)
arft f g S (srear). .

SHRIMATI JAYA BACHCHAN: The film “Parichay” is not taken
from "Sound of Music”. It is taken from a Bengali story.

SHRI SHATRUGHAN SINHA: | stand corrected. But your "Koshish"
was taken from ...(nterruptions)... That is a different thing. #% I& BT 95
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frer &t - et T, Pt ot i ¥ an) @ e 9o 5 o @ #H g
b afrrsuamum g W e A e Im g Aauman g A sw w
R o Ty

#3 S, o gEg ft 5N B &, afeT wa e g o s
s w17 BRI

of 0w A 39 wER TEa W A 5T 9 @ e v SR 9 At
g W I AgH w31 & I5 W)

M wger Rier @ Afd g8 @ P AR TR iR @ AR R Exh
#,97) Thank you, Mr. Minister. Thank you very much, Sir, for having given
me this opportunity. | hope he will take care of these things.

SHRI V. NARAYANASAMY: You spoke after a long time.

SHRI SHATRUGHAN SINHA: You don't allow anybody to speak,
Sir. Thank you very much, Sir.

SHRI R. SHUNMUGASUNDARAM : Mr. Deputy Chairman, Sir,
thank you very much for permitting me to air my views on the working of
the | & B Ministry. Different views have been aired on the working of the
Information and Broadcasting Ministry.

MR. DEPUTY CHAIRMAN: Please be brief.

SHRI R. SHUNMUGASUNDARAM: Sir, | will be very brief. | am
not known to make a long speech.

MR. DEPUTY CHAIRMAN: Yes, | know that.

SHRI R. SHUNMUGASUNDARAM: Sir, the Doordarshan, as was
pointed out by many of my friends, has got far and wide reach in this
country. Rt has the low power transmitters all over the country and,
therefore, the reach is more. But what is unfortunate is that the quality of
telecast by the Doordarshan is not up to the level of the private telecasters.
I would request the hon. Minister to go digital, as far as Doordarshan is
concerned. A lot of time is wasted. Sometimes, when a change-over of
Kendras takes place, we have seen that the television is going blank.
Sometimes, the Nationa! Kendra is changed to the Regional Kendra or the
Regional Kendra is changed to the National Kendra. Some letters appear
and nothing happens. On the contrary, when we see some of the very
popular television channels, like the Sun TV, every ten seconds they show
some advertisements and make money out of it. Such things should be

303



RAJYA SABHA [13 March, 2006]

encouraged and it should be commercialised. At least, some sort of
entertainment must go on, instead of going just blank.

Sir, there is also no proper management of the Doordarshan. It is
not managed professionally. The DD News Channel, which was started with
a lot of hope, has become a boring channel altogether when compared with
other channels. At least, presentation of news by the DD News Channel
should be comparabie with other news channels, if not entertainment. |
would request the hon. Minister to advise the Doordarshan to start an
exclusive music channel fully devoted to Indian classical light music in all
languages. Further, there should be an exclusive channel for information on
travel and tourism. Trave! and tourism is one particular area which attracts
a lot of viewership. So, there should be an exciusive DD Travel channel,

Sir, some Doordarshan Kendras have been started recemtly. |
would like to talk about one Kendra which was started in Madural. It was
started with a huge investment. Shri Natchiappan also spoke about the
Madurai Studio. Though it was started recently, it has not caontributed
much. We expect a lot of contribution from the Madurai Kendra. The
Madurai Kendra does not cover local news and cultural events in Tamil. My
request is some coverage must be given to the local Saurashtra language
which is spoken by a group of people in Madurai. In this way, this
particular group should be given some encouragement. Thank you.

oft SNy ;s averes ) 9% oig-uta frae deer €

mmumwwmm#mmmmmmma
aﬁvmm#mmsﬁs}lmwgﬁﬁmﬁﬂmw&ﬁ.wm#



(13 March, 2006) RAJYA SABHA

T @ g ad @ &) T @ A a= A Il & 6 fEree wiee aga
fre erar &1 95T AR TER-Te R 3 v @, RFee ot ¥ W W, aE
A ¥ 7E o fF wed gRr e B, w9 o soifad & R 'R w%r
gaade &), R @ @ o & 2fmse wiee AfRmA 39 ¥ver av smar &7 &3
TR O S Y TS oRaT & 5 77 5w 2|, a9 Sie g Y IF WRT # o
T @l 43 e ¥ 396 W Wi aF iy srn wifidt swe sffed wisde
7w § 95 Ifre wRAfe &1 FRifewT aNd-aRa ¥ o W9 & {5 o 9 2w

m%mﬁmﬁWImw%%ﬂmmmﬁlmwm
B o T FIg srH) g HRA A oft =%

mﬁ.ﬁ%mﬁmwmmmmhwﬁwmmlwm

IEY W H HAT B [ & H, WA ot 75t AT &, G @ d Arv wsa § 5
e iR ¥, Remiar e ot @_w aga &9 = < €1 # v frare
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10 G | () W, ot A E @t ¥ ... (amaum)...
off SgEuRY : wErerd SR, g @y

SHRI MANQJ BHATTACHARYA (West Bengal): Sir, | will make a
very limited intervention. | personally feel that there is no use of expressing
repentance on the cultural degradation that is taking place in this country
over a pericd of time; because, to my mind, Sir, culture is integrated with
the economic policies that are pursued by the country. Now we have
resorted to the economic policy, what we term as the neo-liberal economic
policy where cultural integration is taking place all over the world and the
Western culture is being dumped upon us. This is quite natural. Unless you
are prepared to fight against that economic policies, you cannot isolately
fight against the cultural decadence. | fully agree with the hon. Members
-who have mentioned about the cultural decadence that is taking place very
vigorously in this country of ours. But, | am sorry to say that it cannot be
isolately taken up for correction. The correction has to be made right from
the economic policy itself. However, it is a subject where | can dwell for
hours, but the time is not in my favour and | am not going to dwell for long.

| have assured that | will be making some very specific remarks or
intervention particularly in regard to the All india Radio; because, Sir, the
majority of our people in this country, even today, though television sets
have been sold in numbers and the Government has also ensured that
prices of television sets go down by adjusting the taxes, excise duty, etc,
still then, a majority of the people in the rural India, particularly, who live in
Bharat, who do not live in India, mostly hear the radio, All india Radio. It
has been poeinted out by various sources that Prasar Bharati--hon, Minister
may kindly take a note of it--is planning to shift the regional languages like
Bengali, Assamese, etc., etc.,--| do not quote all the languages over here--
out of the headquarters of the national capital to the respective
headquarters. The situation is such that the infrastructure in the State
capitals is not there to accommodate these languages, the way they are
done from the national headquarters. That infrastructure does not exist. The
regional languages news services division has a long and rich history. Sir,
personally, | remember, when very eminent newsreaders were there. They
were speaking from Delhi. Very promptly their communication was made to
the entire nation. But, over a period of time, these regional languages have
been neglected by the All India Radio, in particular. And, now, | am hearing,
that these have been shifted to the State capitals. | want to know whether
the hon. Minister would take the corrective action and these are put in ptace
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in Delhi, and proper care is taken for those regional languages, news-

reading in particular. The people in the rural areas, as | have told you, solely
rely on the radio, and especially communicated through the respective
languages. News broadcast from the national capital always has a special
place of importance in regard to credibility, authenticity as well as
promptness. It will be a gross injustice to shift the regional languages units
from New Delhi or the naticnal capital. The people in the respective States
do not want to share the burden while the staff members and the casual
newsreaders show a kind of unparallel passion to serve it.

Sir, | must say that there are a number of casual newsreaders in the
regional languages. Even though this is a perennial job, there are a number
of casual newsreaders there. My colleague, Shrimati Brinda Karat has
pointed out about the problems of the employees of the Prasar Bharati or
Doordarshan or in the All India Radio. | will particularly say that there are a
number of casual news-readers particularly in the All India Radio. Their last
pay revision took place in 1997. For over a period of these nine years, there
has been no revision. Whatever they are getting today, that is a very paltry
sum. Moreover, the working hours have been increased and shifts have
been merged. So, the news-readers are being forced to do extra work with
less remuneration. So, | would like the hon. Minister to look into this very
important issue of news readers, particularly the casual news-readers,
because you are not recruiting the regular news readers, you are going by
the casual news-readers, particularly in the regional languages. | want to
know whether the hon. Minister would kindly ensure that justice is done to
these newsreaders.

Sir, my next point is about professionalism of these news-readers.
it cannoct be, unless proper orientation training is given to them. In these
casual news readers, there are many newcomers. They have to read the
news, and they have to rely on the Telsprompters. On these Teleprompters
one has to get to get the proper training to read the news. But,
unfortunately, the mechanism, perhaps, is not in place so that they can
really deliver the responsibility bestowed on them. (Time-bel) | will just
conclude. What | was talking about is, there is a disparity among the
English News readers, Hindi News readers and the Regional Languages
News readers. So, Sir, | urge upon the hon. Minister to see to it and take
the corrective actions. The number of news-bulletins have increased
manifold. Additional recording features such as comments from Press,
spotlight, NOP, live interaction with the correspondents and so on have
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made the responsibility very tough for the news readers. 1 have talked about
technological upgradation and yse. of Teleprompters angd one hgs 1o be
acquainted with that. The training, the proper training, proper environment,
conducive environment has to be made for that. $ir, | am toid that the
Prasar Bharti has surprisingly withdrawn the transport fagility to the casual
news readers. Earlier there were transport facilities given to them and in
odd hours they used to be carried from their residenges angd put hagk to
their residences. All of a sudden | hear that there is. a chamge in the Prasar
Bharti activities ang they have stopped this tremsparting the casual news
readers. | would Jike to know whether the hon. Minister would assure this
House that proper justice will be done to the news readers and the staff of
the regional languages. This is a very important matter where the hon,
Minister has to intervene. Another point which | would just like to mention
is only a tangential mention because | cannot go into details. Sir, in thig
country of ours TRP is done by some broadcasters only, by the sister
organisations of those broadcasters, particularly the multinational
broadcasters. The TRP is being done by these broadcasters and this TRP
is very much tilted only to promote them, They only put the numbers for
particular channel, what is of their origin, they wili put 100 and for
Doordarshan they will be putting 1p. So, TRP is going down for
Doordarshan. These channels are making immensg profit by doing this
TRP manipulation. | would likg to know whether the hon. Minister will
assure that the TRP will be done by an independent organisation as there is
some ORG, Operation Research Group or cother organisations like this of
Indian origin. They should do the TRP. The Government should take up the
responsibility of doing the TRP ang decide about the channels and it should
propagate it to the people s¢ that the TRP manipulation is not done,

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI MANOJ BHATTACHARYA: Sir, | am not in favour of
regimented culture. At the same time, | am also not in favour of losing
everything or making everything wide open for the profit of some of the
channels. In this world today, Bir, culture is also being termed as a
commodity and the commodity ig seling. It requires a hard-hitting
campaign and at the same time, the very objective of selling is making
super profit. Now, the channelg that are making super prfit must be
controlled and the Government must see to it that unnecessarily our value-
systems are not trampled with. With these few words, | conclude and
thank you very much.
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SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Vice-Chairman, Sir,
at the outset, | would like to refer to the attack, | would say, a merciless
attack made by certain Members against Doordarshan. These .Members
and others forget about the entire revolution brought about by Doordarshan
in this country. There is no parallel in the history of the world where such a
network has been created in the nock and corner of the country. Whether
it is in America or USSR or anywhere in the world, such a network has
never been established. This is a record in the history of the world and in
the media. So, let us no forget this aspect.

Secondly, | would like to accept that even when | was a college
student, Smt. Jaya Bachchan was the idol for me. | was her fan right from

the age of 13-14 years. | have seen aimost 90 per cent, or, perhaps, 95 per

cent of her fims. But, you must not forget that those who lived in jhopries
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in this country, who have never gone to any cinema theatre, these people in
small, smafl places have seen on Doorfarshan Guddi, Koshish, Shor and
other movies. They have seen new movies also. They never go to
theatres. Therefore, you should never forget what Doordarshan has done to
you as actors and actresses. | can understand, there are weaknesses. |
am also going to point out cenain weaknesses in Doordarshan. But,
nevertheless, we should never forget this histerical aspect. What has been
referred to... ... (Interruptions)...

SHRI SHATRUGHAN SINHA: Sir, we are not making fun of
Doordarshan. We do not deny the fact that this is the most potent
Institution we have today. As far as taking us all over the country is
concerned, Doordarshan has played a number one role, but what we are
talkking about is how to make it more believableé, and develop more
credibility in it. This is what we are talking about. Thank you, Sir.

SHRI SHANTARAM LAXMAN NAIK: Now, we havé talked about
the International Film Festival. Thi§ is one of tH& impodrtant tasks before
your Ministry, Sir. It is only two yéats old. In 2004, -Shri Ravi Shankariji, you
had taken the initiative. There 18 nc doubt about it. In 2004, your
Government there made a mess of this International Film Festival. They
created illegal constructions throughout the Panaji city. And, people were
damn against such an International event, so Muth $0, they even said, "You
please postpone it." The people of Goa had to say... ..(nterruptions)... |
am teling you.

SHRI RAVI SHANIKAR PRASAD: | mu8t say that | had gone there.
...(Interruptions)..., It Wil not be fair. ...(nterruptions)... The Festival had
become a &raze. ..[nierrantions)...

SHRI $HANTARAM LAXMAN NAIK: And, subsequently, whatever
works you did ilegally thésd, we faced the cofisequences in 2005. And,
when our Gioverfment samd i 2008, the Fim Festival was eonducted very
armoothly and withaut dny éantroversy. NoOw, Sk, there is a task before
you. ..(nterruptions)... A tadk is there before you to conduct all
Intérnational Film Festivals.., ...(Akenuptions)...

SHRIMATI JAYA BACHCHAN: Sir, | would not like to
...[Interruptians)...

SHRI V. NARAYANASAMY: Madam, let him finish first.
...([merruptions)...
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SHRIMAT| JAYA BACHCHAN: | am talking about my involvement
in the Film Festival, Sir. ...(nterruptions)...

SHRI V. NARAYANASAMY: Madam, let him finish first, then, if you
want to speak... ...(nterruptions)...

MR. DEPUTY CHAIRMAN : He has yielded, that is why, she is
speaking. '

sftreht sty a5 ¢ A AU 9F FE awd € o9 o bE & & fF 5w
7T Sexere fer Hfiead 9ga e A AT T, 98 el & &, a9 o9dt
bt 7 qga-@ Ao &, 5w  gE 9 W9 SRy gwditeq €, el Tewe §¢
R 3@ ax # sft qEo HuE Y& S q AH mm gg) | orecently did a
retrospective of Rshikesh Mukherjee's films. There were a lot of mistakes. |
do not know what happened ultimately. So, let us not talk about 3§ g&r &Y

foar &, 3 q¥ & v ew & o o €, a9 T 3 Ha B, T Tad § A

SHR! SHANTARAM LAXMAN NAIK: You have got reasons to
criticize the 2005 Film Festival ...{nterruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject.

SHRI SHANTARAM LAXMAN NAIK: Sir, | am on the subject. You
have got different reasons. | know that. But we will not be referring to
that. But, Sir, if you want to continue the International Fim Festivals in a
proper manner, | would request you that as a Minister for Information -- CBI
is inquiring into the 2004 Film Festival -- klndly expedite that ingquiry. Then,
things will come out properly.

Sir, now, | will make one or two points regarding my State.
Since you are there, | am taking this opportunity. Sir, you will be surprised
to know although we are hosting International Film Festivals, still, Goa does
not have a full-fledged Doordarshan Kendra. Forget about that; in a State
like Goa which is, internationally famous, we don't have even a two minutes’
news bulletin. Can you imagine that? | made some efforts. | started my
efforts right from Shrimati Sushma Swarajji's Ministry, then, you also took up
that matter. After my efforts, ultimately, during Shri Jaipalji's regime, one
Doordarshan studio was granted, progress is on, and plans are now being
prepared. Kindly expedite that thing, Sir. Similarly, you will be surprised to
know that we come to know about the events taken place in a day in this
State by listening to one news bulletin which is telecast at 7.20 p.m.

316



{13 March, 2006] RAJYA SABHA

Throughout the day, we come to know about all the events taking place in
New York, or anywhere in Paris, but we come to know about Goa news
only through the 7.20 AIR bulletin. That is the only bulletin we have.
Therefore, kindly modernise this All-India Radio. Start some News bulletin
again.

Secondly, Sir, | would say that as far as our own coverage is
concerned -- we should not say much about it, -- the point is that even
Doordarshan gives the coverage on 'Today in Parliament' in a very insipid
manner. s the Question Hour covered properly? Are our debates also
covered by Doordarshan? Unless Doordarshan takes the initiative, the other
channels will not respect us. Hardly one or two questions are touched at
the prime time. That is all. That is the only coverage we get. Now, you
may say that we have got two separate channels -- Rajya Sabha
Doordarshan and Lok Sabha Doordarshan. Nobody is showing those
channels,-in spite of the compulsions ...(nterruptions)...

MR. DEPUTY CHAIRMAN: This is where | want that the Minister
should look into it. In fact, the law says that the cable operators, who are
not showing Rajya Sabha and Lok Sabha channels, they can be
prosecuted. But, | am sorry to say,-- in fact, as a Deputy Chairman | have
written to vdrious Governments also -- that they are not implementing the
cable rules and they are not showing the Parliament Channels. | hope that
this would be looked into.

SHRI SHANTARAM LAXMAN NAIK: Then, Sir, as far as the news
which is telecast by private channels is concerned, -- of course, we can't
dictate terms when we have got our Constitution -- the question is that
when one leader of a political party says that his phone is being tapped and
he accuses my party leader by name, how can any coverage be given by
any private channel to that? How can we tolerate this? Since your
telephone is being tapped, you take the name of the leader of a political
party, without any responsibility, and any private chamnel telecasts this! Sir,
you have to take a note of all these things. The point is, | can understand
distortions here and there, but we can't check every distortion. But, this
was a serious thing done recently by one leader of a political party.

Then, Sir, as far as TV channels are concerned, there are many
channels. Last time also, we said this and there was a discussion here.
People ‘come on television channels and claim medicinal benefits. They say
that you will become slim if you take a particular type of medicine; your skin
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will become fair if you apply a particular type of soap or lotion. Is the
freedom available to distqrt' a.fagt or to tell an untruth? Is there any law or
are we going to check these aspeets of advertisements, or, are we going to
give all freedom 1§ them that you ¢an say anything about your product and
you are allowed to do the same? TFherefore, as far as advertisement is
concerned, thare must be some sort of code of conduct. Out of
advertisements, madgls earn Qrgres of rupees. Of course, we can't prevent
them from earning crores of rupess. Sir, stars like Sachin Tendulkar or Shah
Rukh Khan or, even Amitabhji, are entited to charge for such
advertisements. Byt we have to see that when they charge for it and the
producers pay -- it is the industrialists which pays to them -- it is actually
the tax that a consumer pays directly. This is apart from the Budget. In
Budgei, Chidambaramj may say 'soaps are not taxed', but, here, through
advertisements, peopie are indirectly charged and taxed heavily. A soap
may cost five rupees, but because of the advertisement, it costs ten rupees.
So, this aspect of indirect and hidden taxation has to be looked into by the
Ministry.

Lastly, Sir, as it was pointed out initially by sorme hon. Member, |
would like to know whether the Government can accept the idea of State
funding of elections. The State funding of elections is okay, if it is done.
But this is a different method of State funding. It has to be looked into. In
'India Shining' advertisement, crores of rupees of the Government were
used by a political party for election funding because some months before
the elections, the 'India Shining' programme was there and the State funds
were directly given for that purpose, and, therefore, electoral benefits were
there. Therefore, there should be a thorough inguiry into what types of
funds were given, what was the amount and how it was utilised. Thank you,
Sir, for having given me an opportunity.

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy. You are the last
speaker, and you have requested to speak for two minutes only.

SHRI V. NARAYANASAMY : Sir, | will firiigh in only two minutes.
Sir, | heard with rapt attention some of the hon. Members making a lot of
criticism about Doordarshan. | agree that some of them were constructive
criticism. But, Sir, the role of Doordarshan whether it is in the field of
education, disseminating information to the people, especially, the student
community, or whether it is in the fields of science and technology, health.
sector, culture, etc., cannot be overiooked. | can say with authority that no
other private channel, none of them, has covered these aspects because
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the Doordarshan is not run for profit alone. 1t is for the socisty. in educating
the society on various aspects and helping the society, Doordarghan has
been doing a wonderful job. Sir, some criticisms have come from here ang
there. Some political parties have been given projections; some pdiitical
leaders have been given projections. Sir, | have not seen any prografmme
that gives political mileage to any political part,. | have not found it in any of
the programmes that are being telecast by Doordarshan: However, ¢n the
other hand, some of the private channels are Being used in some Siates
and also at the national level by some polmcal parties to promote their
party's interests. It is happening there.

Sir, as far as the AIR is eoficetned; with & cQvetage of more than
99 per cent of the area, | would likp to say that ikis giving the best news to
the pecple. So, as far as the AR is concerngd, it deseérves apprégiafion. Sir,
last time also when | participated in the debate on ragulating the private
channels, | requested the hon. Minister that ther§ should be a legislation to
regulate the private channelg beeause the griticism that has come on the
private channels which are telecasting fiims, programmes, and so many
other things, is about the violation of the rules. | want the hon, Minister to
requlate them. There had been a similar demand when hon. Member,
Shri Ravi Shankar Prasad, was the Minister for Information and
Broadcasting. The same question had been put by various hon. Members,
irrespective of the politicai parties they belonged. Sir, | think, there should
be a reguiation on the programmes telecast by the private TV channels. It is
very important because in this country, a kind of vilification campaign,
maligning the political leaders, is going on, in a big way, for purposes of
making money by these private television channels. It needs to be stopped.
Therefore, Sir, | want the hon. Minister to reconsider this.

Coming to my State, we have got the Doordharshan Kendra, which
is quite old. Shri Ajit Panja was the then Minister; he is also from West
Bengal. He came and inaugurategd the studio, the production unit, there.
More than 75 pecple are working there for a tén minutes' News programme.
For only ten minutes' News programmé, more than 75 people are working!
Most of them are coming from Chennai. They come on Mondays, return on
Fridays and there is nobody on Saturdays and Sundays. All the officers and
people working in the production unit go away. The Doordarshan Kendra is
practically dead because we are using only the National channel, which has
been telecasting the programmes.
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Sir, Pondicherry is a place of international repute because of the
presence of Indian and French cultures. There is the Aurobindo Ashram and
the international city Auroville; it has got its importance. But, the local News
is not covered and the production unit of Doordarshan Kendra in
Pondicherry is not at all working. Then why do you have it? Please, cloSe it.
Why do you have that unit? Assurance was given on the floor of the House,
when the issue was raised by me through a Special Mention, that they
would look into the matter. So far, nothing has been done.

Therefore, Sir, | want the hon. Minister to consider the matter and
see to it that as far as the issue of production is concerned, it should be
useful to the people of the State. Beyond 20 K.M., we cannot watch the
programme; only 20 K.M. radius is covered. Therefore, Sir, | want the hon.
Minister to increase the coverage area and see to it that the production unit
functions efficiently. Otherwise, for heaven's sake, close it!

SHRI JANARDHANA POOJARY : Sir, | would take just a minute. It
is heartening to note, for the first time, that the entire battery of officers is in
the gallery. That shows how much importance the hon. Minister is giving to
the views expressed by the hon. Members. This is an exemplary act that
also shows that he has got control dver the department...(nterruption)... It
shows what importance he is giving to the Members of Parliament's views.
This needs to be followed by other Ministries as well. | have been observing
this, and even while the discussion on the Finance Ministry was taking
place, very few officers were present here. Here we see that all the officers
. are listening to the views of the hon. Members with rapt attention. |
compliment the hon. Minister.

MR. DEPUTY CHAIRMAN: Thank you. The discussion on the
Working of the Ministry of Information and Broadcasting is concluded. The
reply will be taken up later. The date would be informed.

The House stands adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned 4t thirteen minutes past six of the clock till
eleven of the clock on Tuesday, the 14" of March, 2006
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